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1952 and to incorporate an explana-
tory provision comnected therewith

in section 405 of the Indian Penal
‘Code.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Employees’ Provident Funds and
Family Pension Fund Act, 1952 and
to incorporate an explanatory pro-
vision connected therewith in sec-
tion 405 of the Indian Penal Code.”

The motion was adopted.

SHR] RAGHUNATHA REDDY: I
introducet the Bill.

12.50 hrs.
RE. PAY COMMISSION’'S REPORT
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“The Commission which is giving
final touches to its 1000 page report
4s of the view that its recommenda-

tions should be enforced from
January 1, 1973.”
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SHRI S.M. BANERJEE (Kanpur):
when the issue came up on 5th March,
1 pointed out to the House that it was
leaking out and I congratulated the
pressman who scooped the news. Nei-
ther Government nor Parliament are
aware of it. It is stated here that the
discussion during the past two weeks
was marked by sharp exchanges among
its members. ... (Interruptions). This
has shattered all hopes of the Govern-
ment employees. It is understood that
Rs. 185 is the minimum; they were all
utterly frustrated because this is noth-
ing; we do not want it; we want
Rs. 250 minimum wage. If there is
sharp division, will efforts to made to
see that the report is finalised una-
nimously. If there is going to be.
division, is the hon. Minister going to
concede the demands of the employees
to give some advance relief so that
it may take somemore time? If the
Pay body is split on its report, would
the hon. Minister have bipartite settle-
ment with the employees and not wait
for its report; it has taken already
three years. :

+Introduced with the recommendation of the President.
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. SHRI JYOTIRMOY BOSU (Diamond
Harbour): Since constitution of the
Pay Commission was announced on the
flour of this House, three years and
nine months have passed. We have
been kept in the dark; nothing has
come out to us. What has come out in

the Press is really causing concern. I

also congratulate the bold journalists
who have done this. It says: “split
down the middle on some basic ques-
tions of emoluments policy”. There is
the gang-up of the ICS group and it

says here”..the extent of the differ-
ences would now appear to cover
even the question whether there

should be any scales of pay at all for
posts like those of peons.” Thig is a
dangerous thing. It also says here that
these divisicns have been consis-
tent with the recent “pronouncements
of the Prime Minister ..” I am fur-
ther given to wunderstand that the
Chairman has recommended that the
management of personnel under the
Government should be given to an
independent Committee or commis-
sion or body which should be equi-
distant from the Government and the
employees but the ICS anq IAS pat-
ron group are opposing it. Is it also
correct that there have been two sets
of recommendations, one headed by
Member-Secretary Mr. Ray and others
and another by the others, and also
whether the recommendation says
that the ICS Member-Secretary should
not be given the job, after he gives
up his post in the commission, from
where he will be entrusted to do the
execution part of the work.

I want to know why it is that the
Gevernment is keeping silent and we
have to come to the House reading
from press reports. Government al-
ways says, “Don’t take it for granted
what appears in the papers.” I cone-
gratulate the press on giving up this
news. I want the Government to make
a statement here and now if they
have nothing to ‘hide.

MR. SPEAKER: Would the Minister
like to make any statement?
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THE MINISTER OF STATE IN THE
MINISTRY OF WNANCE (siiI K.
R. OGANESH): We hive ro informa-
#6:l about thesé répbrs published in.
ME Prgs.  Governtnent does niot kiow
the views of the Hibthbkrs of fhe Com:
mission.  (Interrdptions). Govern-
ment has set up a Comthission and
we have informed Parliament that the-
Commission will give its report by the
end of March. This is the position:
(Interruptions).

MR. SPEAKER: News are coming
sometimes about the date, sometimes
about certain speculation etc. So, the
opposition want to know how such
news appear.

SHRI K. R. GANESH: It will be im-
proper for the Government to find out
from the Commission whether there is
a difference of views among its mem-
bers. (Interruptions).

MR. SPEAKER: The Minister has
explained the position.

SHRI S. M. BANERJEE: On a point
of order, Sir. we have seen that when
Parliament is in session any report,.
interim or final of any commission or
committee is announced in Parliament,
In this case, a portion of the report
has come out in the press

MR. SPEAKER: The Minister is not
responsible if there is any leakage.
Please let me know how the Minister:
is resposible for this.

SHRI JYOTIRMOY BOSU: Please
read what has appeared in the papers:
today.

MR. SPEAKER: That is why I
allowed you to bring it to the notice
of Government.

SHRI S. M. BANERJEE: The Mem-
ber-Secretary Mr. Ray is being appo-
inted Secretary of the Expenditure-
Department in the Finance Ministry.
He will be implententing the report.
He .is yanti-lebour and he is going
to be allotted this work of implemen-.
tation of this work. ... (Interruptions).
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SHRI A. P. SHARMA: (Buxar): Sir,
‘Iny point of order is that no member
should get up without your permis-
sion. You should call only those three
members whose names are with you.

MR. SPEAKER: I have allowed only
those members whose names are with
Ine.
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SHRI K. S. CHAVDA (Patan): Sir,
I have written a letter to Shri
Khadilkar on this subject.

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): 1 do realise the
.seriousness of the position obtaining
in the Faridabad Medical College. I
may say just now that a move is
afoot to solve this problem within a
week. So, I would request hon.
Members to wait till then. Then I
would be in a position so say some-
‘thing. . (Interruptions),

Mr. Speaker : &g faw7 375
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Something is happening in Haryana
and you are forcing the Central Gov-
-ernment to do something. The Minis-
ter says he will look into it and still
the Members are not satisfied. . (Inter-
ruptions)

SHRI R. K. KHADILKAR: I would
appeal to the hon. Members to make
a request to the students who are on
fast to give it up.
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SHRI PILOO MODY (Godhra):
‘The Minister has said that he will
golve the problem or find a solution

MARCH 7, 1973

216

within a week. Why is it not possible
for him to go and explain this to the
students overt here? Why does the
matter of prestige stand in the way
of his doing it?

MR. SPEAKER: If he was stand-
ing on prestige, he would not have
come forward with this statement.

SHRI PILOO MODY: Why can't
the hon. Minister himself go there
and make this appeal?

SHRI R. K. KHADILKAR:
quested the students
not to wundertake such fasts. Yet,
disregarding all advice, they have
undertaken the fast. So, I do not
think I am called upon to go there.. .
... (Interruptions).

I re-
several times

SHRI PILOO MODY: I do not
think that is, good enough reply.
Only today he has made a statement
on the floor of the House that with-
in a week he will find a solution.
Therefore, I think it is in the fitness
of things that he himself goes there
and assures the students that it is
only a question of a week, so kindly
give up the fast. He can do it. He
is a big enough man to do it.

(Interruptions)
MR. SPEAKER:

ting anybody.
(Interruptions)

I am not permit-

SHRI R. K. KHADILKAR: This
agitated atmosphere is not called for.
As you are fully aware, and in a way
you are also lending your helping
hand to find some solution, we are
trying to find some solution. The
solution is not yet finalised. At this
stage, I am not prepared to make
any commitment to anybody.

(Interruption:)

MR. SPEAKER: We are all aware
of this problem. Some private per-
sons started this College in Haryana.
There is the Haryana State Govern-
ment. Now, from the Haryana Gov-
ernment, it has come to our House.



